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8e¢11.02 List on 1112402 to enable the

respondents to file written statement,

C(&AquSr

\

L

Member
1lm |
11.12.,02 | Heard Mr. G.N. Chakrakarty, learn-
ed counsel for the applicant. Mr. A.Deb Roy
learned Sr. C.G‘S.C. for the:resyondents
again sought for time for filing written
statement. Earlisr, We have allowed time
No - wniten %\jﬁé“ﬁlmﬁ to the. resﬁéndentb to file written state-
i heem Wl T e ‘ment, However, further four weeks time
— is allowed o the respondents for filing
:f? written btdtanent. Llst on 9 1. 2003 for
Q103 ‘ orders. ' '
f‘.. - .
LL&Athﬁf —
Member Vice~Chaiman
el T 9.1.2003

No- 103 itert  wrecke it
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Present-- The Hon'ble Mr.Justlce
- V.S.Aggarwal, Chairman

The Hcn'ble Mr.K.K.Sharma
Adninistrative Member.

P

At the request of the 1earned counsel
for the reSpondents ‘list the case o# 7. 2.
2003. Written statement to be filed before
7°.2.2003. . "

\cLLAL%%”\w | ‘“/{gfkﬁz”ffj?

Member ' cChairman

74242003 The respondents are yet to file written

statement though time was granted. Put up
the matter on 7.3.20003 to enable the
respondents to file written statement
positfvely. No further time shall be granted
on that ground.to the respondents. '

< .
f' Member i Vice~Chairman
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R e o
1 4.2003 - Mr. A. Deb Roy, learned !
' Sr. C.G+S.Cs appearing on behalf -
‘of the respondents stated t;hat
the applicant has already g-%
‘obtained the relief sough for. 2
T T ’ At bhis  stage, Mr. M. Chanda, =~
A I PRI -
| S P A ‘ d nsel for the applicant
»Q\\_b\ \,3% Wy heem X 'learned cou PP |
- ' ‘prayed for time to obtain
: A\ o '
.\nL¢£f v o ‘instructions on the matter. Uist
' “ ' ) on 21.4.2003 for orders.
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R ~ vice-Chairman
. o = b

Cate oo ‘W"‘AW’%%M/%
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‘29 4 2003 Present: The Hon'ble Mr.Justice

| i
|
|
1

D.N, Chowdhury, @
Vice=Chairman,’
- The only controversy raised in
this application pertains to confer
ment of the benefits under Assured
Career Progression Scheme.

| Heard Mr.M.Chanda, learned

counsel for the applicant and also
Mr.A.Deb Roy, learned Sr.C.G.S.C.
Mr.Deb Roy referred to a comunica=
tion bearing No.DDK/GUW/0A-236/2002
571 dated 10.1,2003/13,1,2003 and
stated that as per communication
dated 26,12.2002 issued by the Sr.

Administrative Officer for Dy, Dir-
ector General, the applicaniwgs was

given the benfit under Assured Car-
eer Progression Scheme vide commu-
nication No.DDK/GmM/22(15)/2002+S/z
5480 -dated 11.12.2002 alongwith
$hri Debananda Ulup, Painter, The i

Contd.
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‘per the said communication reads a§f
follows 2= !
| ™5, '3050~75-3950~80-4590/=" |
The pay after 1ncreme gt has been fix-
ed at Rs,3425/- A copx/otéxhe commurii
cations dated 26,12.2002 and 11, 12._
2002 sre placed on records. !
Mr.M.Chanda, learned counsel
for the applicant has, however, sta
ted that the applicant ought to hav
have conferred the scale of ks, 4500~ }
125-7000/~- instead of the scale give%

¥

now,’

From the farts alluded above,
admittedly, the applicant was given 3
a higher scale. If the applicant is,
in fact, aggrieved by the action of:z
respondents, he may submit appropriaé%
representation before the authorlty i-
asking for remedial measure, In view -
of the fact that the applicant is ,
already conferred with the benefits m
under Assured Career Progression Sche'
eme, no further direction need to be
issued on the respondents in this re-
gard.

~ The 0/A, thus stands disposed,’
There shall, however, be no order as

to costs/

Vice<Chairman f

TRk W
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
{An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. 12002

BETWEEN
Sri oagnil Bahadur Chettry

Son of Late Ram Bahadur ﬂh@ttry_
Working as Melper,

Coordarshan Kendra, Guwahatl

Guwahati.

..Applicant

1. Tha Union of India,

b

Repres
Governmant of Inﬁiam
Ministry of Information & Broad Casting,
a1l Indis Radio & Doordarshan

flow Delhi.

oy

E The Oirector General,
Uoordarshan Bhawan,

tlaw Delhi .



A, The Director,
Dpordarshan Kendra,
LB L Baruah Road,
Guwahati.

...Respondents.

DETAILS OF THE APPLICATION

1. Particulars of order(s) against which this application

is made.

shion upan

S

iz mads praving For o a

to grant first Financial updgradation

assion ( in snhort ACP

Jred  Carrisr Progr

6

nclar

1

morandum Mo, 3503471797

Seohems  lssusd uncder OFfice HMe

9.6.99 in the pay scalse of Ra. 45007000,

Fatt (D) dat

the subject matter of this

The applicant o

application iz well within the jurisdiction of this

7

MonThle Tribunal.

3. Limitation.

vEion is

The applicant further d

Uindar sactlon-2l

Filed within the limitation g

trative Tribunals fact, 1585,

of hhe adminis

£

im & citizen of India and az such he

the rights, protections  and
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£

privileg

as  auaranteed under the Constitution of

India.

That wvour applicant initially, appointed

Qth Fab in  the Doordarshan

LY

Baruah Road, Guwahati. The post  of

Technical Post in the pay

i

That it is stetasd that the applicant had comolest

in the Doordsrshan

ant Phh February 20

Guwahati., Be it stated that whan Doordarshan

weandra,

Mandra caneunder e st of Prasar Bharati,

onat of {mlmmrﬁ were aranted a higher revised scale of

s, B050-45%0/- although, all helpers

similar oduties and re

including the applicant has

matter of aranting a further revised

total

4590/~ restricting the benafit only

stirengbh of Helpers., &3 such with

toatile discrimination.

That the Government of India, Department of Personnel

Ll.

and Training, Mew Oelhi wvide OFffice Memorandum dated

GLHL 1999 dassued the A

on Socheme

sired Carssr Progre

tor the Central Government Civilian Emplove

te
o
=

it has been decided to grant to financial upgradatl

as recommendsd by the S5th Central Pay Commission and

alsn in accordance with the

Femnbar 1997 to Group TRT, 0T & DT emp
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4.5

& 6

4.

~4

on  complation

D.8.1999.

o copy  of
hareto

-

That your applicant anliiel

Meloer on F.2.48

rmh he has

Finanoi

e &ﬂﬂli&&ﬂﬁ £ om

Teo

nician in

those.

anly

waralon
the Departmental
to the post of
muata  which
Cepartmental

s

letts

L1020l

of

Copy

hereto and marksd as

That wour

First financial

and 1

up gradation in

ed by the 0ORT,

in stated that

b ] e

weatd Lol

swamination of the wvear ele

the

applicant after

s ¥

years, of Pl Lar

P

arnd

condition Mo. 4 at

cdated

Mene an dum

fhe O.M. dated 9.8.199%9 im

4 marked as Annexure-—l.

2 wear of A

Guwahati

in Doordarshan AT,

eligibility for arant ot first

9.8 195

terms of 0.M.

government of India.

the next promotional avenue

the post of Helper o bhe cadre

i e

of

11

who o have YEATS

for appearing in

for promotion

Dompetitive Exa
departmental

agoains

of

from tne VT

@t

i asiied

FASTIOTY 2000 datad

OE MHelpe

s annexsd

10200

dated 1.

Annexure-11.

.

attaining @ligibility for

up gradation under 0.M. dated 9L 5L 1999



on o completion of 12 wvears  of

cordingly the applicant submitted a reprasentation

bafore the respondents on 18.%.2007 praving inter

for grant of first financial up aradation in terms of

the Do, - dat

But finding no favourable

reply on the same sgain submitted a reapresentation on

grant of first financial up gradation but

to no result,

of the representation dated 18

and

ATE BN

4 hereto and marked as Annexure III

& IV respechtively.,

That wour

being highly  dof

fo]

spointed due to

the asctico of the respondents again submnitied

another repressntation on 8.4, 20070 claiming the benefit

of first financial up gradation in the pay scale of Rs.
45007000, In this connection it may e stated that the

naxt svenus of promotion of the applicant is available

o the post

of Technician in the pay zcale of Bs. 4500~

T S uncler 2%

sartinental it a The

applicant claimed his first financial up gradation to

s, 450070007 -,

- A e 2
S.d 200 JE

jaal
—
7
RS2
o

“ooopy of wantation dats

hersto and mark

Annexure-Vv,

That wour although rdpoe

Aly anproached the

raspondents For oo

“ant of benefit of first financial up

gradation wide repr

B.d.2002, 18.2.2002

and 18 addirea

to the Dirsctor, Doordars

rendra, Guwahati but unfortunately the respondents did
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not take any  initiative to consider his

and no reply furnished to tThe

finasncial wup gra

applicant. Tr ths compel Ling ciroumstan
applicant finding no other alternative approaching
this HMon'ble Tribunal praying for a direction upon the

respondents to grant first financial up gradation.

That this application iz mads bematide and for the ends

of justice.

Grounds for relief(s) with legal provisions.

For  that, the applicant has  already completed 12

in the month of February, 2002,

(twelve) vears
as such he has attained eligibility for grant of first

in terms of O.r. dated 9.8.1999.

Financial up gra

sued by the

For that, the Memoranduam dated 9.8.199% 1

sonnel and Training  has already baen

Oepartmaent of P

implemented by the respondants to  the other

/

~abklishment

in the sams

cimilarly situated smploy

of the applicant

For that, the next avenue of peomatdor

is awvaila ter the cadre of Technician in the pay

A4R00-7000 under 20% departmental aquota

siale of

L -

ta the availlability of waoancl

k]

st

For  that, the applicant not for  any

promotion  to higher grade till of  this

application, as such, entitled ho Financial



)

up oradation in the oay oz AERQO-FO00 in

ferms of the 0.0, dated 9.85.199%.

For  that, the applicant submithed

Fore the Dire

e

seatedly b tor, bult to no

For that, non-consideration of grant of first

financial up gradation is violative of Article 14 and

1a of the Constitut

Details of remedies exhausted.

all the

That the slicant states that hs bhas

ney other

remadies  available to  him  and  There

weious  remsdy than to file this

biwe  and

altern
application. The applicant subimitted Pyumbe o f

representations to sondents but to no resull.

Matters not previously filed or pending with any other
Court.
that he had ot

Tl acplicant  further decla

previously fFiled any application, Writ Pstition or Suilt

before any -t or any obher authority or any other

Bench of the Tribunsl regarding the subject matter of

Flon nor ANy application, Wi it

Petition or Suit iz pending before any of tham.

Relief(s) sought for:

gt albowe,  bhe

Under the facts and

-

applicant humbly pra

KT N W

o admit th application, call for the records of the

2

and 1 notice to the respondents to show causs




as to why the relief(s) sought for in this application

of the records and

shall not ke granted and on perus

after hearing ths parhi that

an bl Ccause or oaus

may  be shown, be ples to  arant  the Ffollowing

reliefiasl:

That the respondents  be
financial up gradation to the spplicant in the pay

ale of Rg. 4500-7000 in terms of 0.M. dated 9.8.1999

fesusd by the Department of Personnel and Training.

Governmant of India.

of the application.

any other reliefis) to which the applicant is

as the Hon“ble Tribunal may and proper.

Interim order praved for.

Ouring pendency of this application, the applicant

pravs For the following relief: -

Pending dizposal of application shall

ot ke a bar to conaider the cazs of the applicant for

Firet financial up gradation for the respondents to the

wrales of Rs. 4500-7000 in terms of  the 0O.M. dated

el and

by bhe dﬁwartmmnt of  Per

Training, government of India.



his application is filed through ddvocates,

+11. Particulars of the I.P.0.

%%

i) . P. 0. No. 1§ 576553
11i) Date of Issue 2¢¥-7T. Zoa=o

3 G.L0., Guwahati.

s B.PL0L, Guwahati.

£
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Alegal advice and I have not suppre:

10

VERIFICATION

i 1, Shri agni Bahadur chettry, Son of Late Ram

Sahacdur o aged  about 34 vears, working as Helpsr,

Doordarshan Kendra, Guwahati, do hereby wverlfy that the
! v

Imtatamnents made in Paragraph 1 to 4 and & to 12 are true to

made in B oare trus Lo omy

by knowledge and  tho

arny materisal Taot.

T e ’ N b T A JF o g ,I,‘ - o S, ~ - 3 eq oy
fngt T osign this verification on this the 30th day of

i | . ﬁ%ﬁﬁhz Q ", . (:A;Jk%?

Signature
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oll;pbl\l\)' tcw\w conn\ul h)r wgulnx pxmnuuon ln \cmm of IleVl\n\ Re unllmcn\/ sovico lgu\rn . -,';,-
4. Jutrgduction of Lhc ACT. QcJ)cmc should )mwwc: ln nu cnne offizcd tho pormnal (rcgr\llnr)
promotional nvenucs nvm\ublc on the bosls of vaceiclos. Altempts veeded 10 lpprove promotion
prospeiis In orgnnlanllmm/mdxcw on functional groundﬁ by wuy of orgun\-mlluhul ctudy, cedre
reviews, elc ng per prescribed normes uho\lld not be given up on tho greund that the ACP Sclizmo
has beza introduced. . ‘ -‘ |
. . ' ' ! ] !
5. Vocancy bascd xcunlur pmmo\iom as nlstncl'ﬁom flnncial upmndntl(m wder the ACHE
Schietoe, sball coutliuoe 10 be panted nfler due ﬁuccnlng by n regulnt Dcpn:lmcnln& Promoalion

Couunitice a3 pers rclc\'mt rulus/g‘mdolmt 6.
‘
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' A dcpm\mcnu\\ S rccnmq Conmullcc nhnll be oousumlcd for UIC pmpooc ol [)IO_CCSS‘U}J,
\hc CHSCS 1m Uum of banml \mdvr Lhc /\Cl \)Lhcmc. : o | _ o

0.7 The ;mm)ow\&hm o[ lhc crconmg C()mmllU‘cv,RmH e \hc siunc an, that of \J\ JPL»__-
prescribed under e relovant I\rc.runmcnl/acrvmc ‘Rulm for.. Ir'[l\llnr pxmnnh().l\.‘\) he blPhC‘\
grode 10 which (inanclol upgraduuon is lo be granted.: Howevcr, o €nic6 where” DI( b3 pet
the preserfied Tulen 1o licaded by the Cl\rdnum\/Mcmbcr of e UFSC, the Screeniof Corwnilice
under tho ACH Schere shall, fnsys n, bc bended Ly the Secretnty or un officer of equiv plont sank
of thz umocrncd Mlumtry/l)rpnhmcm I rcmccl of. jsolntcd posts, the comaponition of the
Screenisig Comunillee (wuh modlj\ulmn ns noted above, if required) sholl be i same s st of

tyz DPC for prommmn n '\Imlogom gouc ul Lhnl M)mslry/[)cpumncm o
| d e '1""’7;3 . - EEREE
l! t ' l' 7t [N "‘;" f,.: : -::»!; C ' ‘A

1 I5 order 1o preveol, orr-rm\on o( tho ACT Schcu,c from rwulUnL Into updue sunio on tho
k f\lmmmum\ve pnebinery, {he Screenlog Cmrwnllcc shinll follow a Yime- schadufe nod meel twice
“at 0 lonucial year = preferubly in the [llsuwt}k of .)‘ammry and July for (dyauss procerslng y ol
~the coses. Acewtdingly, casts ranturing dutlig e first-hall (April-Septe mbet) of 2 potticulai
Gaancial ycar for gront ol benefits under the ACP Scbcmc shall e ®aken up for considurolion i

whie Screcning Commillee maeting infibic, (st wcck ol January of the previous (inanciol yeiu

procesa the coges thul s sould be muluring, dunuy (he second-hall (Dctober- Mrich) of the S0
finuncial -yeut. For cxuxm)\L.|\11~- Sciee nlnp, Commlucr mcclmg i the (it weelo of Jnnunt
1999 waild prm,:nf,\\h reuney Lnal vrould’ u\lmn]mn\u\lly turing the perlod April 1, 1998

{
!
!
- i
, \ © Similarly, the Screening Cocunitlze mcclln;, in Lbc Qrat week of July of any finnpcinl yenr Ghi
l
'

Septzmber 30, 1999 in the ucrccnwg Comipillce meeUng it Ue [Jint week of July; 1999 wiot

o " proczssitho cases lhm whuld. nml\uc durlnp Lhc pcxlod Ouobcr 1, 1999 1o Mouh 31, ZJ)()U

. . [ AN %

. e . A "-’1\«-,: "\‘E' ‘l,‘_

{ 0.4 Lo muke the, Sdmmc opcrnliounl the Cndrc Con\ro Hing /\ullmnllcq nl%ull constituie |
(irst Screening Cosutnitlee of Ui C\mcnl ﬂnrmclul )cnr ‘withio n month frodlthe dote of 1s:

of these jnsuuclions 10 bonsider e cruics llml l\m/c nllc'\d), imatuicy or would Ue maturing vl

NMarch 31, 2000 for ginot of Leneflls: umlcr the ACY S(,homc The next ‘Suucnln; Comnr it

AR

o shall bo con'm\\lcd s prr the nmc nvhcdulc sugycstrd above.
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l ' ! o ';"'l- s\ i"'. .“"" BTy Mnagy, . ) . ;
b L The /\U’ Scheme envisugen mcrcly placement? in he bul,hcx pay- -seale/grnnt of financiel |
il ! _ \Jonuﬂls (mmug)l ﬂnuncml pigragalion) only to the Uovcmmcnl seryasil concerned on pom()nul i
.Ii . ~basie and slindl, lhcmforo, ‘nelther wrioum lo [uncAionnl/robulu( px()moll(m nor would requlie (‘
i |Il cwmlon of new pouw for \hc |)uxpOEL “« ;, N ; \,
! ' .\‘- SR { . """" TSNS ST _i ‘
f ; 2.7 Lhe Mghusl pny wxlu npto, whicl the hnnnclul \mgmdnlmn unrl(r the qchmm uhall be g
i ‘ nvailable will be Re.14, JO() 18, 3()0 Beyond thu lt:rvcl there shall bo no financlal upgmdumm .
i | and ighor poslq nlmll l)(, llllcd blxlctly on vucnnc;y 'based promotmnu, t ' | !
\ . ], "(i " .: !,,)m - ‘“i« ‘t; = i .
: | 3. The finoncial, bonelits: UnlJCI ‘\hc /\CP §5l)cmc 'lhﬂll l)c gmn\cd from  the dute of
" wmplv\lcm Lof (ho cliﬂll'lll\)'upcrmd pn chglbcd i}‘ft"}?f lhc /\LP Schcmc or Isom the, dulc of
o i lasue of U\(.M, lmu\u.‘uou't wlm‘lmw ris Inlert™ " {;).“ K ? CTR ",
i | Co : o vl \ : 4"}’""*’;}”'1 gy b ‘ v.._‘ Wt , !
1 : ledsit |t o, ﬂvn-m,«\i‘ R o
',\ L 4., The Orst, financiol. UPF'md‘lUUlljl“l(]z(’:gl[h\? ACP; Scllcmr' 'sh'lll e allowed after 12 yoars
S : of lcgul‘lr hervice und Lhc{'u ol um;wdntlun uﬂcr f12 ycmn ol tcgulm mrvho from the (lntt“ o’
Lol (e lrsl Finaicial upgrudulmn subjéct; Lo} ful[lllmcnl of prcﬂcnbod condlilons. I other wurdu i
G the flrst upuudmlon nciaiposlpmxod an {n'vcoum;of the coployee not lound (it ox due W
‘ i v departiental [nouar(lln[gn c(c ‘thia, .wémld liive cmmclqucum\l \:,Hou on the scoond upgrudmmn
" " - WMCJl would olgo et delorred: nu()rdh);z\y'”“l i K | |
\:""' : bt e ‘:*‘.-’-"‘-‘ S Sl
l. '1 5 L Two finsucial npgm(]nll()um undcr the’ ACP S(.hcmr In llu cnliJc Uovcmmrnl service
J‘l . career of un unployco shall. b() counted! upmlxml rrgulnr prmnmmns (lncludmg in-situ promotion
S

A . ond fast-track promotlon uvmicd throught lumlcd dcpmtmcnml compultlvo examtnation) availed
Ll - lrom the grade in which an (mplnvcmvus uppomtcd a5 a direct recruit. - This shall mean that two
¢ fnavcial wpgradations nnder, the. ACP Schieiie shall, be Gvallable only H no regular promotions
during the preseribed pcr\odn (L2 wnd 24 yeus): linve been avaiies by an cmployee. 10 an
N unploy*r hag alrendy got  one rcgulur promoton, lo ahall qualify for tho sccond financial
' ; [ ' “PENd“”O“ only on C(Jux[)lclmn lof 24 years of rrgulur aervice vnder the ACE Scheme. it cant
i

' \wo prior promolions on xcgular busis baye nlrcndy bccu 1comvcd by nu unploycc no benefl
R undcr the ACP Schems |slmll uccrue to lnm IR R

)
"{'e .!

P : Residency PC”O,NS (1Cl{,11|dl' m:x‘vlcc) fgr grunt of benelits under the ACP Sehdme shall b

counted from the gmdc;in which on (:mployéc wag nppol, .cd us a direct rocrult;
'/ . i I:..' . . ' .

i

Co ‘ ' !
Y ,\/6, Fulltiiment 01| nmnml promotion nonns “(bench-mark,

(lcpmtmcn\nl oxuininatio
: seniority-cum-fitness in sthe. cage of Group. ‘D employees, cte) for grant ©of fnanci

upgradations, porfonmance . ol auch duties..ns. nrc cutiugted o the empldyces togellicr wil
Y ' Lrbsadlsun ok otdalemdruntbanag, Thnnclig up{;xndmlom nn pcrzonnl to the ncumbent {or tie sinte

e purposcs and reatriction ol the ACP Schome’ iur flunncinl and certnn otlier benelils (Huow
" DBuilding Advance, nllof{micnt ol Government nccmnmm]nlmn ndvances, cle) only witho
conlerring nny prlvil.qu..n n.ln_lr:d to. higher nlnl,nn (c.r. lnvitwtdon to caremonial functlor

deputntion to higher posts, ele) shall ho cisured for prant of benclity under the ACE Scheme;

' . . ,
™ . . . . i
G . .
' ! '
".' 1 \ .

i
[
1



I, T
o
| 1 I"'j : -
| . ’ . -
. > .
'y
’)’ . ] ,
L ,
¢ WG \g»

Unm\

| %{’ Mxmmnwo
iionol ﬂnm\c\ﬂ\\wx

mhumm \\ e

tadl
1/ ;
'ﬂcil’x(? Sc\wmc slml ne' OPOID
i 10 v LR D_cs\mxlmcmn

|
i!\nmomndum. _
L ":if!!,y:')r”;;“ "ty
ndian ‘/Wd\,\ X nd CACUnIS
on \muLx undl‘»pdhﬂ' :

9 L Yn so f o Persor? ucrv\ng.m, bo
W kg

wnocmrcd \heve orderd LI0E fiet ciainolt Won ith e |
' \nd\“ o ' 1 i & v_,l H : '?,:g. '..-'_"_ _"‘la‘ll;tl’.J,,__;‘: _‘ -
: . \ ! \ ‘ | l ll l : ;, 1 :A*iilh";l", S v . o i 2 e
\Q T\ o T [\b (/D \\m\ oy \'.".p‘n\iﬂlﬂﬁ\(';ﬁ; n ‘-‘p’?h‘)g“dph, 32..) 5 g{ \\‘3 chm\.'\mn'u\tm pcpnmm y ’
| wmmcnded "Dynum ,ngun-;.d;c areol. ?xb@ibﬂﬂ\, ;ch:}lgt}}s}r‘o'ff t,,&)\,[icw“ aunt Y
'1‘ doc’mm. it has beon Jectded \Q;\\"\‘\\c» sld; xog&zn mcnd'n\}on may 9% ) yeide . senInie W
| _pdmioisitd ally iniguy dmcf:.r'ncl\ An o t:\ allom: ‘_w_'\\\.\ Abe, prm‘mom of PersY nek oF
! ‘hmmmgum\ o X prmo Xlﬁpondv\\nm.lf‘ hadttes oy Lt

N . f . [N | Lo L ."'1 : i! ! '}
*{ :// L 1 prels | mi\pn}\n 0‘5\560\1 snailo \ho copo uldmcnn\n{yo ‘.,,‘piOY\B\U‘BUi
) 1‘ e [\CY S«‘hcmc ghnll bt g\vu\ Uy\th pm\mcm of Feré omm d lmin\x g I‘n\\\b\\ss\\mcm—D)
) | '

\ ! \? “AA M\mo\x\c&( pm\mcnu\ mny ;;1 o, Wi yidant

I.oof all cuneeine 4 also 0 aY.ol it anedino B op3t0;
o il mour\\} alalion oL \uh\?, \n awv n{ \ m’ pmu wl
E’ ‘x"\ i i
Sl

i

l‘. ‘; "
,’ " ‘;1- M\Muux\(\o s/
, ‘ i "2 chts\du 3 Hed
O A H Supreme squit/ o)y e Sect
R P - URS C{CVCIC&./\O{ trol A 13\

R b3, A 0\\&&\\\4 d/subot dmn\c L)H\ e ¢

‘; | Le Ox\cvmxcw Yrm ons.

' a. gecrowky attonat & ounisnl
m\lu\ C \mi\‘\\n
plon

H
A L s) GocroWwry,
(¢ \du,ﬂ

B ?\: . ' l v~ N
Yy b Sccxo\nry,
o l. e A\\‘S\aﬂ ch nbcm'
| 3. Fu\t\b\\s\mmn\ ( u\o‘\ i ”‘l;'
' |. | I ‘
y

|
|l
L :
\,Zl i’ AN
AR
B
l
Lo

e AT



|
i
!
i
|

R NP

' ! ! ;‘.}ﬁ““ 3 . £k
Ao The eligibility conditions' [7 (& 20% posls |
Promolion are I'lrelpers"WOrI'\ing in AIRIDD Kendras a) who have completed 11 ypars of service
‘as Helper as on 01.01.2001 b) Helpers who have passed the Departmental Compelitive

: ~15” o
ok -
w37 S o _. S -
oy SR - Prasar Bharati ey\
o T (Broadcasling Co_rpora'tioﬁ of India) : )
/’/' - ‘ - Slalf Trainiiig |nstitut'e(Téchnical) '
All India-Radio & Doordarshan
; Kingsway, Delhi - '1'10 009. 7
No. DEMelper/STI(TY2001 . o © Dated: 01.10.2001
Subject : Departmental Co‘m‘fJ‘etitive‘.Exami_ﬁa'{i‘(-),{z‘"f’,for,;ﬁrdmoﬁon of Helper to the post
of Technicians against 20% Dep(__ar‘_tmgs,i al Quota of the year 2001-2002.
1 A Deparlmental CompeliliVe Examination" forJ_,; pvroiﬁdtiéﬁ of: Helper to the post of

<

Technicians against 20% Deparimental Quota will{ibe Hé
: ety X

0n.14.02.2002 (Thursday) from 1030
hours to 1330 hours at the following centres: T

i) Delhi i) Kolkata i) Mumbai
iv) Chennal. — v) + . Guwahatj" S
2. The nuniber of vacancies dre as follows =~
Zone . }
Norh Zone
South Zone ..
West Zone ... . :
Easl Zone : N g iy s g oo
Please note that these vagén,(;ji'e,s' are tentative'and may change
3 A he candidalegin a paliciil: .zone; except those in Nor(l Enst Region, will appear al

~heirrespeclive Zonal I-lé‘h’dqual'téijs:f:;lflu'e;panc‘Ji_dﬁalc‘s from the Norlh-Easl Region will appear for
he examinalion at Guwahali- o eEe S T

frvap *',! \
‘ . LA

e s
R TR Leodd Pl R RERS

v

of iTechnician which are (o be filled by

. e .
Wl P

Examination with 50% minimum marks in each paper and practical/interview,
; . AT : .

5. . the examination shall (:onsistbf‘“f:
' " Two theory papers . -~ 2100 marks each
i) Practicallest/inte_r_,view - © 100 marks

0. thic may plense e brought to the nolice of all eligible helpers working at your
Station/ILendra/Office. Stations/i<endras/Offices should send the fist of willing and eligihle
helpers to 1espoctive Zonal Chiefl Engineer. It may be noted that the names sent to STIT)
directly by the station will not be considered, ‘ ’ ‘

7. The syllabus hag alreacdy l.‘)éel,) circulaled in the Trﬁining News Bullelin Issuc Mo, 32

(-.|u|y~-Se|')lr.~3|nhm',1999.) and is also available on 5THT) Website hitp:/leducation.vsnl.com/

slitair.  This may  please he’ brought to the notice of helpers working at  your
Slation/IKendia/Olfice.
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/" The Zonal Chiel Engineer
(ﬁo candidales, exact location of the examination centres and other det
praclical test.

o will intimate the Stétioh concerned about the RoilT\an‘nbers of
ails regarding conduct of

9 Zonal Chiel Engineer will intimate the names of the candidates along with their roll

nanbers to STI(T) latest by 15.01.2002.

y 10 Ilead of Stations/Of[icesl_Kerﬁr_asjn which candidates aré at present working should

send a letter authorising the candidates to’ appear*in the examination at.the allotted centre
together wilh tiree specimen signatures of the candidate ‘duly attested to the Examination
superintendent of the concerned centre. The Superintandent of the centre will obtain the
signatures and verily the same. Then only he will allow (he candidate 0 sit in the examination.
The candidates must carry with them their identity card issued hy their office throughout the
examinalion period and produce the same to the Examination Super'\nter\dem on demand.
These instructions may please be brought {o the notice of the candidales for strict compliance.

Receipt of this memo may kindly be é-ckno'ﬁ/vledg‘ed. | N\
pradybossioonesiet -\ ol
i e (R.Vid \ Sagar) -
' “ s Diveclor (Engineeting)

For Chief Engineer("'rainh'\g)

| fathe AIRIUD Stanm\s/Kei-‘idras/omcéé/'i-'(bfr‘éfoét\/ics/LPTs/"T\/RCé]
2. - CE(NZ), (By name Dr. VK Singh),/AIR & DD, Shahajahan Road, N.Delhi-1 10011,
. CE(8Z). (By name Sh. Mohanadoss), AIR & DD Swami Sivananda Salai, C'hermai -

GUO0VS. | x ,
- CE(WZ), (By name sy R.Krishnan), AIR & DD, 1}01,_[\/\.K.Roadi Mumbai - 400020.
. CE(EZ7), (By name Sh. S.P.Nag), AIR & DD, Eden Garden, Calcutta — 700007,
With a request to inform all the concerned i, respectiv'e Zone.
3, OG AR, E-n-C,: CE(M), CEP). CE(VR), CE(D), Dir (A&F),DE (EDP), Dir(E&A),
DDA(E), S-IV Section, Akashvani Bhavan, Pz nment Sireet, New Delhi —110001.
oA DG DD, E-In-C, CE(Sh. R.‘K,Gupta), CE(Sh .~ D.Banerjee), CE(Sh. A.P.Sinha), SV
Section, Doorarshan Directollf,atge:,;,M‘aijdi;}_-logls:;., New Delhi.
5. CE(R&D), AIR & DD, | P Estate; New Delhi-HQOQZf"" P :
6 Superintending Engineer; Allindia Radio, Guwahati 781003, 1 -
7 Superintending Engineer, DDK, Guwahati -781003. ‘ ' @

8. Slation Director, BH, New Delhi with the request that publicily be- given on RNT
(nessage enclosed). T ' ’

9. President, ARTEE, P.O. Box - 422, New Delhi - 110001, ' _

10, Genm ot Secrelary, ARIDD Technical Employees Association, PO Box — 736, New Delhi
~ 410001 . o |

1. General Secretary, AIR/DD Engineering Association, (By name sh. Deepak Mehrotra),

: 2001 Mo, 333, Akasvani Bhavan, New Delhi-110001. : .
12, General Secielary, AIR/DD SCIST Employees Welfare Association, 0579-2580, Bagichi

Rz\g\n.u\:‘\\h\ Qardar Thana Roard, Delhi -1 10006.

13 Guard File. o \
t o \\’;‘:q}‘\\ aat ‘\ \(,4(.,“

© For Chief Engineer (Training)’
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- The Director,,
AP ‘“ yarngoordarshan Kendra,

3 :'-: R.aoBamam" Road’ RO y
. Coatolgr s . .l ,
;Guwahati-zhs ' - -

“,.i.:.

. R .rSubszrayerafor4F1naneialfUp radation under-Assured

K B Career_progeessiop (ACP%ﬂaoheme4as ‘laididown-under
N C T o andwmﬂo M, No* 359?@ 1/ 7~Ea?t (D) deted 908599.
' ‘ ' T ' B 3 & as

imh = b s s A e s e

o N e ,
, : Moathhgmbiy and’ reapecrfullypimbeg»toiatate that o j
S LSI have- E&enﬁworking}as Helper undar this; lepartment ; for’ L

-rpretty lonip eara%andfhavevcompletedﬂgz,years;ofﬁservice
i asﬁhelpéqﬁ v

':‘(:.. ’%‘I ﬂ‘*"t‘.h : 2 a‘ éu }'-‘0 ‘&f pmary &, 002,,,and"ag ,suc;h.,“
g “ﬂm@mﬂﬂl@dw’%ﬁﬂ*’““ {5Y] Uprédation tnd oF theACP sammd .
S »scheme’laid*down v Qﬁﬁi%ﬁ\ . S
N ) - 2N A .
\ \ i, '\Q‘!&/s

3 o] e N
i L L:wou : rax;honoéﬁ kindly to,grant :
e financialbupgrad' '

antingime. higher:Gcale of. |
pay ‘aa.per:theiaboye; neéﬁ,cheme ‘and* for this act of ;
your kindnessvl shal 4 ;
!
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To,

The Direotor,
Doordarshan Kandrag
ReG OB Roadg ’

Guwahati « 24,

‘most humbly and respectfully I beg to state that I. have been working

Subject ¢ Prayer for F 1nancial Upgradation under Agsured
‘ Carrer progression ( ACP§ scheme ag laid down under
DP & T. o.m° Noo 503#/1/97-Estt (D) dated 09-08-99.

Sir,
With reference to my earlier application dated 18.02.2002,

as Helper under this deprtment for pretty long years 4nd have completed
12 years of serviceaas‘helper in the fimt week of February, 2002 and
as such I am entitled to financial upgradation under the ACP scheme
laid down by the Go%ernmente | '

I would therefore pray tha honour to kin&ly grant me
financial upgradation by granting me higher scakaof pay as par the

above mentioned. scheme and for this act of kindness I shall. remaln
ever grateful t0 youe

Yours faithf%%lyg

7
( Ao BeCHETRX 2
Helper DDK,

, Guwahati
Date ¢ 18.03,2002,
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To, : ' R . '
The Director,. '
Doordarshan Kendra,

R.G.Baruah Road,
Guwahati-24,

Subt= Regarding benefits under ACPts¢h@maa

Refs= GeI. Deptt. of per. and Trg. O.M. No. 35034/1/97-Estt (D)
dated 9.8.99, office memorendum No.35034/4/99 Estt.(D)
(voles) dated 10.2.2000, G.Il. MoHeA. Ltre No. U 14012/

4/2000 GGP dated 18.10.2000 and O.M. N@.35034/1/99 Estt (D)

(VOlel#) dated 18.7.2001. : '

Sir, ‘
With reference to the my earliep épplications dated

18.02.2002, and 18,3.2002, I have the honour to inform you
that I had Joined in this department on 9th Feb® 1990 as
helper and I am still working in the same pay scale.

That as reference mentioned above I am entitled
for the benefit of my next promotionsjafxpsx Pay ecale
under ACP schume i.e. 4500-~7000 as I do have completed more |
than 12 years in one pay scale. | : .i

I would therefore pray the honour to kindly grant
me financial upgradation by granting me higher scale of pay
as per the above mentioned scheme and for tifls act of kindness
I shall remain ever grateful to you,.

*hanking you,

Yours faithfully,
Dated 8/4/2002, | ( As B. Chetry )
Helper,

DDK, "Guwahati~24




